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PROF. MADHU DANDAVATE:
The preliminary survey of :his was
taken up in 1974. There was some
difficulty about the feasibility report
and the return that would be avail-
able. After some time, one develop-
ment took place. The Chamber of
Commerce have assured the governent
that new industries will be coming up.
After the report of likely industries
coming up, it is very likely 1hat the
return will be 7.8 per cent. If that
repcrt is borne out by facts znd is
further confirmed by various prrsons
who are likely to take up industrial
development, we will consider it.
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SHRI NARENDRA P. NATHWANI:
I come from Gujarat and Saurashtra.
May ] ask one question?

MR. SPEAKER: That ig why I am
calling you now.

SHRI NARENDRA P. NATHWANI:
Was there any proposal in the past to
extend the Bhavnagar-Tarapore rail-
way line up to Limbidi and then
divert it to Bhavnagar and alsn take
it to Rajkot? Whether that proposal
has bheen considered or is under
consideration?
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PROF, MADHU DANDAVATE:
That proposal was already there, but
whether the Bhavnagar-Tarapore rail-
way is able to take it or not is a ques-
tionable proposition and the questicn
of diversion will follow after we take
up the present route.

MR SPEAKER: Now
No. 24.

question

SHRI JYOTIRMOY BOSU: Sir, I
will take only half a minute. The
hon. Minister, it seems, ] regret to
say, has not gone through the contents
of the report of the Public Accournts
Committee.

MR. SPEAKER: It can be reserved
for the discussion on railways, Now,
question No, 24. Hon. Minister of rail-
ways may answer.

SHRI JYOTIRMOY BOSU: Let
him go through the PAC Report.

Re-instatement of Employees Who
participated in 1974 Railway Strike
#*24. PROF. P. G. MAVALANKAR:

SHRI M. KALYANA SUNDA-
RAM:

Will the Minister of RAILWAYS be
pleased to state:

(a) Whether the employees who had
participated in the 1974 Railway strike
have all been reinstated in their jobs,
as per the Government's policy an-
nouncerment in March—end this year;
and

(b) it so, details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) and (b). A statement is laid on
the Table of the Sabha.

Statement

(a) and (). 1. PERMANENT AND
TEMPORARY EMPLOYEES: Out of
627 who were out of service cn 28th
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February 1877, 611 have already
joined duty. Out of remaining 16:—

(1) 1 has since expired;

(ii) 3 are undergoing life im-
prisonment;

(iii) 4 are undergoing trial on
charges of murder and have since
been placed under suspension after
reinstatement. Their cases can be
finalised only after the judgemwent is
delivered;

(iv) Where abouts of 2 persons are
not known; and

(v) 6 have not yet reported for
duty although the orders of reinstate-
ment have been issued and inti-
mated to them.

2. CASUAL [.LABOUR 'SUBSTI-
TUTES: Out of 3161, who were out
of gervice on 28th February 1977,
4,609 have already joined duty. Out
«of remaining 552:—

(i) 1 has since expire.

(i) whereaboutg
known, and

of 110 are not

(iii) 441 have not yet reported for
duty although the orders of re-
instatement have been issued and
intimated to them.

5. In regard to those whose where-
abouts are not known, the co-.pera-
tion of the Railway employess’
unions hag also been elicited in trae-
ing them.

4. SUSPENSIONS: As against 53
who were under suspension on
28th  February, 1977, the number
under suspension has come down to
15 including 4 undez (a) 1 (lii) above.
These (5 persons are undergoing trial
on a charge of murder and the question
-of their reinstatement can be consi-
dered only after the court cases
against them are finalised.
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The victimisation during May, 1974
strike also consisteq of break in ser-
vice and transfers. JIn thig context,
the position is as follows:—

1. CONDONATION OF EREAK IN
SERVICE: Total number involved
initially—5.91 lakhs Condonation
orders issued to :ll

2. CANCELLATION OF TRANS-
FERS : Total number of transfers as
on 28th February, 1977.--1,678. All
transferg cancelled.

PROF. P. G MAVALANKAR: Sir
while congratulating the Raiway Mi-
nister my esteemed friend Shri Dan-
davate, for having fulfilled the time-
bound assurances about the reinstate-
ment of all the employees, may I in
pointed terms ask him about two
things which are unfortunsately not
available in the Statement? It is quite
lengthy but missing in this regard.
Firstly what about the question of
restoring the disturbed seniorities
which he mentioned in his Budpget
speech on Saturday” ! do not find any
mention in the statement about the
solution of this problem of restoring
the disturbed seniorities. The other
point is this: it seems there are only
two unfortunate deaths of the rail-
way employees before their reinstate-
ment. [ want to know whether any
henefits wil] be given to the member
ct the families of the deceased.

PROF. MADHU DANDAVATE:
Sir. as far as the disturbed seniority
is concerned, those who are against
in this House will know that when-
ever we condone the break in service
in that case the seniority is restored
and therefore. I am verv harpy to &n-
nounce that all the 746 cases in *he
cave of which seniority was disturbed.
All the seniorities have Seen restored.

As far as those persons who died,
those ca“es do not directly fall under
the order that was issued. We will
take into ascount the suggestion that
is made. It is a suggestion for actioh:
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PROF. P G. MAVALANKAR: I
find from the Statement that some
rallway employees at the time of May
1974 strike were either dismissed or
got out of service on the charges of
violence and sabolage. 1 am surprised
that the numoer of people dircetl.y in-
volved was so low as his. I am able
to surmise form this that the informa-
tion given to th's hcn. House in the
previous Parliument by the tnen
Government was not in tune with facts
and 1f so, can we not take action
aguinst those members for bhaving
commutted a breach of privilege of the
House by having misled the Hcusc by
saying that the emplovees were inculg-
ing in violence?

PROF. MADIIU DANDAVATE:
Sir, in the stalement that hss been
made on the fonr of this }ouse 1
have made that point! clear and that
exposes the rovth that lot of people
were guilty of v.olence. Even the
court has set them free.

Ag far at action against those whro
carried on malicious propaganda is
concerned. [ thinkx the general electo-
rate have already taken action. The
Railway Ministry need not do anything.

SHRIMATI PARVATHI KRISH-
NAN- The Minicter has given us a
statement about the peopie who have
heen reinstated: and in it, he has
«tated that some employees died in
the meantime. Why should the fami-
lies be penalized” In the case of those
who have died, will the Minister con-
sider the pavment of those amounts

which would have become due to
them?

PROF. MADHU DANDAVATE:
This issue has been raised; and for-
tunately in our rules, there is a pro-
vision that if any employee dies, on
humanitarian grounds some benefits
can be given; and I assure the lon.
Member that al} those pruvisiong will

be fully explored and the necessary
steps taken.
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SHRI ‘M. SATYANARAYAN RAO:
Out of the employees who have been
reinstated, how many are involved in
criminal cases like murder, destruc-
tion of property etc.? Are there any
cases?

PROF. MADHU DANDAVATE:
The hon. Member has probably not
gone through the statement. All those
references are already there. There-
fore, I do not wish (0 repeat what has
been stated already.

SHRI PRADYUMNA BAL: I am
happy that the Railway Minister has
given a new direction and is trying to
give a new Jook to the Railways. In
the budget speech, he has mentioned
that besides those who were involved
in the 1974 strike, there were also
those who were victimized duriug the
Emergency: and that they will also
receive reprieve, And remedial
measures will be taken to reinstate
them and do justice to them. I would
like to know specially about one case.
There were a lot of people victimized
in the Bandamunda (near Rourkela)
marshalling yard. When the Emer-
gency was declared. there as a big
strike called in tnat marshalling yard;
and several nunireds were victimized.

MR. SPEAKER: Come to the ques-
tion please.

SHRI PRADYUMNA BAL: Would
such people be reinstated and justice
done to them” Will the Minister give
an assurance to tnem?

PROF. MADHU DANDAVATE:
In the budget speech, I have made it
explicitly clear that those who were
victimized during the Emergency with
political motivations those who were
kept under MISA and DIR and
those who were victimized and pena-
lized because of their political crierta-
tion—all of them will be taken back.
As far as the question of strike is
concerned. it will have to be dealt
with separately.
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SHRI K. MALLANNA: By the re-
jnstatement of these dismissed workers,
were the workers who were employed
in their places retrenched? If so, how
many; and what are the financial im-
plications and what jis the flnancial
expenditure incurred in the process
of reinstatement of these workers—
like back wages and other benefits?

PROF. MADHU DANDAVATE:
As a consequence of the reinstatement
of all the workers who werce victimiz-
ed in the May, 1974 strike, the total
burden of expenditure is Rs. 132
crores. Without disturbing the budge-
tary provisions, we have been able to
do that. Secondly, in reinstating thes-
workers, we have not displaced ary
workers who were in their jobs,
because it is an expending department
where new jobs are created. We have
accommodated the old persons who
were victimized; and wherever new
seasonal jobs are created, we have
taken all those casual workers who
were already working. Without creat-
ing disturbance, we have seltled the
issue.
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Every one of them will be drawing

more than half the salary and the
wages.

SHRI K. VIJAYA BHASKARA
REDDY: The hon. Minister hag assur-
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ed that this js the policy that was
foilowed and similarly in future also
this will be the policy of the Govern-
ment.

PROF. MADHU DANDAVATE:
Naturally, they will have to follow it.

SHRI K. VIJAYA BHASKARA
REDDY: Will the Minister give the
assurance that this policy will be
adopted in future also when strikes
and other things happen?

PROF. MADHU DANDAVATE: We
wili have to judge every issue on
merits. The Prime Minister himself
has stated that this was a strike for
which legal notice was given. The
strike was forced on the workers by
the Government. They were saying
that the charter of demands was nLego-
tiable. Therefore, this was a strange
behaviour of the Government with
the workers. So, we have given them
an altogether different treatment, as
compared to the past.

SHRI K VIJAYA BHASKARA
REDDY: Will government adopt this
policy in future?

PROF. MADHU DANDAVATE: We
will judge every issue on merits.

lllegal appointmenty made in Railways

*26. SHRI BASHIR AHMAD: Wwill
the Minister of RAILWAYS be pleased
to state:

(a) whether Governmant are aware
that a number of illegal appointments
have heen made by the former Rail-
way Minister without refercnce to
the Railway Service Commission; and

(b) what stepg Government propose
to take to annul such illegal appoint-
ments and to fill in the vacancies?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Some ad hoc appointments were made
on the instructions of the former Rail-
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way Ministers without reference to-
Railway Service Commission.

(b) It has now been decided that
such ad hoc appointees jn Class III
should be referred to the Railway
Service Commission to be considered
along with other applicants.

SHRI BASHIR AHMAD: Is the
hon. Minister aware of the fact that
a junior officer of the Allahabad Divi-
sion was promoted as temporary Chair-
man of the Railway Service Commis-
sion and such appointmenis were
sought to be regularised? What will
happen to those appointments which
have been sought to be regularised by
interviews? That particular officer
was the junior-most in the Allahabad
Division. Still, he was appointed -s
the Chairman of the Railway Service
Cormmission by the former Railway
Minister, and the Private Secretary to
the former Railway Minister was
responsible for issuing the orders
with the endorsement “H. M. R.
desires...... ”.

PROF. MADHU DANDAVATE: 1
do not want to go into individual cases
here. It is not good to refer to
names ir, this House.

SHRI D. K. BOROOAH: You need
not give the names, but you can give
the number.

PROF. MADHU DANDAVATE: 1
wish to make it very clear that every
case of ad hoc appointment in Class IIT
will not be regularised by mere in-
terview by some officer. That case
will be sent to the Railway Service
Commission and on the basis of the
advice of the Commission it will be
deait with. An unofficial question was
asked as to what exactly js the num-
ber of such cases. If we do not take
cognizance of those who were taken
up as loyal workers those who were
taken on the sports quota and the
quota admissible in other cases, the
list for Class III is more than 300.
We will have to go into that.





